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II{ THE HON'BLE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE

BENCH, CHENNAI

ORIGINAL APPLICATION NO. 27 of 2023

IN THE MATTER OF: -

Tellam Naresh and another .... Applicant(s)

Versus

Union of India and Others .... Respondent(s)

REP

OF ST

MOST RESPECTFULLY SHOWETH:

I, Tarun Kathula, S/o Shyamala Rao, aged about 46 years working as

Director/ Scientist 'F' in the Sub Office of the Ministry of Environment,

Forest and Climate Change, at Hyderabad,,do hereby solemnly affirm on oath

and state as under:

1-. That the Hon'ble Tribunal, vide order dated 08.07.2024, directed the Ministry
of Environment, Forest and Climate Change (hereinafter referred to as

'MoEF&CClMinistry') to assess the damages due to construction and file a
report after assessing the damages. The relevant portion is reproduced below:

"...there wQS q direction to assess the damages due to construction, which
has not yet been filed by the MoEF&CC. Let the report be filed by the

MoEF&CC after assessing the damages...',

COMPLTANCE OF DIRECTIONS PASSED BY THE HON'BLE TRIBUNAL
VIDE ORDBR DATED 08.07.2024

Tarun Kathula
Di rector/Scientist'F' (C)

lntegrated Regional Office,
l,tlinistry of Environment Forest and Climate Change

:'anva Bhavan, Hyderabad, Telangana-500 004

NS
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2. It is submitted that in compliance of the above mentioned direction of the

Hon'ble Tribunal, a two-member committee was constituted by the Ministry

vide order dated 23.09.2024, comprising of Senior Scientist from the Sub-

Office of MoEF&CC at Hyderabad and Ecological Damage Assessment

Expert from Central Pollution Control Board (hereinafter referred to as

'CPCB') for conducting Ecological Damage Assessment on account of illegal

construction and expansion of Sittamma Sagar Multi-Purpose Project

(SSMPP), having a capacity of 320 MW (8 units x 40 MW) and a command

area of 2.73 lal<h hectares, by the Irrigation & CAD Department of State of

Telangana. The Committee conducted a site visit on 18.11.2024 and vide

email dated 06.01 .2025; the Sub-office of MoEF&CC at Hyderabad

submitted the Ecological Damage Assessment report for the project in

question. The relevant extract of the said report is reproduced hereunder:

"Based on the above deliberations, the Committee observed that the Project

Proponent shall pay for the ecological damage assessed due to the

commencement of construction of the project without securing the prior

environmental Clearance, as provided hereunder:

i. Remediation Cost and Natural & Community Resource Augmentation (B)

is : Rs. 1. 18 Cr

ii. Environmental Compensation at l.5o% of Proiect Cost (C) is: R's' 52'23

Cr.
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Therefore, based on the above calculation, the Committee recommends

Environmental Compensation of Rs. 53.41 crore, which also includes a

remediation cost. "

The copy of the report of Ecological Damage Assessment is annexed as

Annexure -Rl.

Further, it is most humbly submitted that the payment of above-mentioned

remediation cost and ecological damage compensation by the Project

Proponent shall not be construed as deemed permission to resume

hange
004
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construction of the project. It is appropriate to mention that in view of act of

violation of EIA Notification, 2006, as amended the Ministry has already

issued closure order to stop the project construction work vide letter dated

04.01 .2023.

Further, it is also pertinent to mention that since the Hon'ble Supreme Court

vide order dated 02.01.2024 has stayed the Standard Operating Procedure

(SOP) dated 07.07.2021 read with OM dated 28.01 .2022, delineated by the

Ministry for considering the projects under violation category, the project in

question shall not be allowed to start the project construction work until the

vacation of stay on SOP as ordered by the Hon'ble Supreme Court followed

by grant of Environmental Clearance under violation category by the

MoEF&CC.

4. That Answering Respondent funher apprises this Hon'ble Tribunal that the

project in question was considered by the Advisory Committee of the

Department of Water Resources, River Development & Ganga Rejuvenation,

Ministry of Jal Shakti, in its l57th meeting held on 11.02.2025. During the

said meeting, the Advisory Committee deliberated upon the project and, after

due consideration, deferred the same with the following observations:

"After detailed deliberations, project was deferred by the Advisory

Committee of DowR, RD & GRwith thefollowing observations;

i. The design aspects of the project shall be appraised in CWC within I month

ii. The project authorities shall collaborate with MoEF&CC to oddress and

mitigate the project's environmental impact, including resolving outstanding

$SUES

iii. The proiect authorities shall come up with concrete plan for introducing

Micro irrigation as well as piped distribution network wherever possible. "

Copy of the summary record of discussion of the l57th Meeting of the

Advisory Committee of Department of Water Resources, River Development

Tarun Kathuta
o,r"ftoi'""ientist' F' (c)

-ff 
[[f,if ::flf :f,f i.t.:"'ri[ii'r"'
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& Ganga Rejuvenation, Ministry of Jal Shakti is annexed and marked herein

as Annexure- R2

5. In light of the aforementioned facts of the matter, the compliance affidavit

may kindly be taken on record.

6. It is submitted that the Hon'ble Tribunal may pass appropriate order(s),

direction(s) as deemed fit and proper under the facts and circumstances of the

present case

I, the above-named deponent do hereby solemnly affirm and state that the

contents of the aforesaid affidavit are true and correct to my personal

knowledge and have been derived from the official records maintained by the

Respondent. No part of it is false nor has anything material been concealed

therefrom.

Verified at Hyderabad on this 01" day of April, 202

VERIFICATION

DEPONENT

DEPONENT

{

l
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ENVIRONMENTAL DAMAGE ASSESSMENT REPORT IN THE MATTER OF 

HON’BLE NGT (SZ) O.A No. 27 OF 2023 TELLAM NARESH & ANR. VS UNION OF 

INDIA & ORS. 

  

Background:  

  

Ministry of Environment, Forest and Climate Change (Impact Assessment Division), 

New Delhi, vide order dated 23.09.2024, constituted a two-member Committee consisting 

members from Regional Office, Hyderabad and CPCB for conducting Ecological Damage 

Assessment for starting the construction of Sitamma Sagar Multipurpose Power Project 

(SSMPP) in Telangana by Government of Telangana without obtaining prior Environmental 

Clearance under the provisions of ElA Notification, 2006, as amended. 

  

2.         Subsequently, the Central Pollution Control Board, Regional Directorate-Chennai, has 

nominated Dr. R. Rajkumar, Scientist-E, to assess the environmental damage. Sh. Tarun 

Kathula, Scientist ‘F,’ MoEFCC, Sub-Office, Hyderabad, represented MoEFCC. 

  

3.         CPCB & MoEFCC carried out a field visit cum meeting on 18.11.2024 with the officials 

of Telangana State Irrigation and Command Area Development Officials and a representative 

of Right Source Industrial Solutions Pvt. Ltd, an accredited environment consultant firm, has 

conducted a public hearing for the said project. 

  

Brief about the Project based on the Report of MOEF&CC filed in Hon’ble NGT(SZ), 

Chennai 

  

4.         The Irrigation and CAD Department, Government of Telangana, has submitted a 

proposal (Proposal No. IA/TG/RIV/251367/2022 dated 13th January 2022) to the Ministry of 

Environment for the grant of Terms of Reference (ToR) for the Sittamma Sagar Multi-Purpose 

Project (SSMPP). The project, with an installed capacity of 320 MW (8 units × 40 MW) and a 

command area of 2.73 lakh hectares, spans 3,122.38 acres. It involves constructing a barrage 

across the Godavari River, 200m downstream of the existing Dummugudem Anicut, and 

developing a hydroelectric project at Ammagaripalli Village, Aswapuram Mandal, Bhadradri 

Kothagudem District, Telangana. 

  

5.         The project is located at the starting point of the Sita Rama Lift Irrigation Project 

(SRLIP), which has already received Environmental Clearance on 07.01.2019 and aims to 

supply irrigation water to its command area as needed. The proposed SSMPP is expected to 

generate 719.12 MU in a 90% dependable year, 765.04 MU in a 75% dependable year, and 

1,016.88 MU in a 50% dependable year, with an average annual generation of approximately 

999.48 MU. The turbines are designed for a discharge rate of 2,400 cumecs, with the unlined 

power channel capable of handling 3,048 cumecs for overload capacity. The reservoir has a 

storage capacity of 36.57 TMC and is located 2 km from State Highway SH-12 (Bhadrachalam 

to Chandrapatla). 
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6.         The project requires 3445.36 acres of land, including 3122.38 acres of patta land, ex-

gratia land, government land, and 322.98 acres (130.70 Ha) of forest land. The total cost of the 

project is estimated at ₹3,481.90 crores. 

  

7.         In compliance with the Hon’ble Tribunal order dated 12.07.2023, MoEFCC conducted 

a site inspection on 09.08.2023 and observed that 25 to 30% of project-related construction 

work had been completed without obtaining environmental clearance from MoEFCC, 

amounting to a violation of EIA Notification, 2006.  

  

8.         Considering the findings of the Site Inspection Report, the Ministry examined the 

matter and observed that the Sitamma Sagar Multi-Purpose Project (SSMPP) was reported 

under construction without prior environmental clearance. Hence, the EIA Notification, 2006 

(as amended from time to time) has been violated as the said construction was carried out 

without prior environmental clearance.  

  

9.         Accordingly, MoEFCC issued Show Cause Notice under Section 5 of the Environment 

(Protection) Act, 1986, for not taking prior Environmental Clearance.  

  

10.       In this regard, Hon’ble NGT (SZ), Chennai, vide order dated 08.07.2024, stated as 

follows: 

  

“… However, there was a direction to assess the damages due to construction, which has not 

yet been filed by the MoEF&CC. Let the report be filed by the MoEF&CC after assessing the 

damages…”  

  

 

11.       Further, Hon’ble NGT (SZ), Chennai vide order dated 24.09.2024 stated as follows: 

  

“1. It is stated by the learned counsel appearing for the MoEF&CC that pursuant to 

our order dated 02.04.2024 a committee has been constituted to assess the damages and seeks 

short accommodation for filing their assessment report.  

2. Post the matter on 03.12.2024” 

  

12.       The Expert Appraisal Committee considered the proposal and recommended the grant 

of Standard ToR vide F.No. J-12011/03/2022-IA-I(R) dated 29.06.2022 for conducting an EIA 

study for SSMPP with the following additional/Specific ToR  

  

Environmental Management Plan  

A. Environmental Management and Biodiversity Conservation 

B. Socio-economic Study 

C. Muck Management 

D. Disaster Management 

E. Miscellaneous  
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13.       The Environmental Impact Assessment (EIA) and Environmental Management plan 

(EMP) for SSMPP was carried out by Right Source Industrial Solutions Pvt. Ltd, and the report 

is under finalisation. 

  

Environmental Compensation Calculation 

  

A. Environmental Compensation as per EIA/EMP report:  

i. As stated in the previous section, the Environmental Management Plan is under 

finalization, and the cost to have arrived under various management plans such as 

Environmental Management and Biodiversity Conservation, Socio-economic study, 

Muck Management, Disaster management, etc., as per ToR will become a mandatory 

component, as per the EIA report.  

ii. Further, vide MoEFCC letter dated 4th January 2024, PP was directed to submit an 

additional TOR to consider the project under violation. (Appendix 2)  

iii. The project proponent, the Irrigation and CAD Department, Government of Telangana, 

has yet to apply for a Forest Clearance to divert 322.98 acres (130.70 Ha) of forest land. 

As on date, no forest land has been diverted for the said project. 

 

B. Environmental Compensation calculated as per visit of Committee:  

 

The Sitamma Sagar Multipurpose Power Project (SSMPP) in Telangana, initiated by the 

Government of Telangana without obtaining prior Environmental Clearance under the 

provisions of the EIA Notification, 2006 (as amended), has caused irreversible ecological 

damage. Since PP is yet to obtain ToR under the violation category and no standard/ statutory/ 

legal methodology is currently available for ecological damage assessment, the Environmental 

Compensation (EC) has been calculated using the CPCB formula, which is as follows: 

 

E=PI x N x R x S x LF 

E=50 x 632 x 250 x 1.5 X 1 

E=Rs. 1,18,50,000/- 

 

E = Environmental compensation 

PI=Pollution index of the industrial sector (average PI of 50 is taken for the orange category) 

N = Number of days violation took place Start date 30.06.2021 and Stopped date is 23.03.2023 

(three years = 632 days) 

R = A factor in Rupees for EC (250 is considered for environmental compensation for 

violation) 

S = Factor for scale of operation (medium scale of 1 is considered) 

LF = Location factor (1 is considered for less than one million population) 
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The compensation is calculated to address the irreparable damage caused by project activities and 

ensure that a Remediation Plan and Natural & Community Resource Augmentation initiatives are 

carried out in addition to the requirements raised during the public hearing. The cost derived will be 

utilized for compensatory remediation measures to restore environmental balance and provide 

sustainable benefits to the affected communities. 

The Bifurcation of Environmental compensation cost Rs. 1.18 Crores is based on: 

• Discussions held with the project proponent and during field visits at the project site. 

• Representation and issues raised during the public hearing  

 

Accordingly, the details of the Remediation Plan and Natural & Community Resource Augmentation 

Environmental compensation cost is rounded off to Rs. 1,18,70,000/- as below: 

 

 

 

C. Environmental Compensation imposed by Hon’ble NGT in similar violation cases: 

 

i. In similar violation cases in respect of Polavaram/ Indira Sagar MIP, Purushothapatnam 

LIS, Pattiseema LIS, Chintalapudi LIS, and KGPR Linking Project were disposed of 

by the Hon’ble NGT imposing the environmental compensation in the matters of OA 

S. 

No 

Remediation Cost 

bifurcation 

Irreparable damage 

or reparable 

damage 

Cost bifurcation in Rs 

1 Rs. 27,50,000: 

Water, air, and noise 

environment and 

ecology. 

 

 

Irreparable damage 

was caused due to 

improper muck 

management, 

quarrying, dozing, 

and material 

transportation. 

27,50,000: Air and Noise Environment and 

Ecology for plantation of 11000 Nos native 

plants at Rs. 250 per sampling adjacent to 45 

kilometers (with a gap of an average of four 

meters between each sapling) in 44 villages 

roads, including maintenance for 3 years. 

2 Rs. 35,20,000: 

Natural resources 

Augmentation plan 

Irreparable damage 

was caused by not 

providing fuel wood-

saving devices. 

Rs. 35,20,000: Providing two 1 kilowatt 

Solar Street lights in 44 villages with a unit 

cost of Rs 40,000 each (including panels, 

inverters, wiring, structure, connectors, 

junction box, maintenance, etc. (40,000 X 

88), including maintenance for 3 years. 

3 Rs. 56,00,000 

Community 

Resources 

Development Plan 

Irreparable damage is 

caused by not 

providing 

occupational health 

and safety to the 

community. 

Rs. 56,00,000: One-month short-term 

training course for local communities living 

in 44 villages on sustainable temples, nature 

tourism, and hotel management. Giving 

training to 700 youth with a minimum of 

50% women @ Rs. 8000 fee per candidate. 

(8000 X 700 = Rs. 56,00,000) in three years. 

Total rounded to Rs. 1,18,70,000/- 
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NO. 175/2018 (EARLIER O.A. NO. 125/2017 (SZ)), OA NO. 350/2018, RA NO. 

46/2019 IN OA NO. 48/2019, OA NO. 857/2018 (I.A. NO. 133/2021).  

ii. In the judgment order dated 02.12.2021, the Hon’ble NGT computed the environmental 

compensation for the violation cases based on the project's cost. The environmental 

compensation is imposed at 1.5% of the project's cost. 

iii. As per the ToR, estimating the cost of the environmental management plan is a 

mandatory component of the EIA report. In addition to the said cost, Environmental 

Compensation at 1.5% of the project cost is calculated due to the project execution 

without environmental clearance.  

iv. Environmental Compensation = Environmental Compensation at 1.5% of the cost of 

the project 

v. Total cost of the project as per ToR is 3481.90 Cr 

vi. Environmental Compensation at 1.5% = Rs. 52.23 Cr 

  

Conclusion: 

 

Based on the above deliberations, the Committee observed that the Project Proponent 

shall pay for the ecological damage assessed due to the commencement of construction of the 

project without securing the prior environmental Clearance, as provided hereunder:  

 

i. Remediation Cost and Natural & Community Resource Augmentation (B) is = Rs. 1.18 Cr 

ii. Environmental Compensation at 1.5% of Project Cost (C) is = Rs. 52.23 Cr. 

 

Therefore, based on the above calculation, the Committee recommends Environmental 

Compensation of Rs. 53.41 crore, which also includes a remediation cost. 

 

                        

                                     
Sh. Tarun Kathula 

Scientist ‘F’ 

Ministry of Environment, Forest and Climate 

Change 

Sub-Office, Hyderabad, Telangana 

Dr. R. Rajkumar 

Scientist-E 

Central Pollution Control Board 

Regional Office, Chennai 

Tamil Nadu 
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Committee site visit on 18th November 2024 at SSMPP 

 

 

 

 

10



11



12



13



14



15



16



17



18



19



20



21


